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SHRI Y. B. CHAVAN : As far as the
middle-class people are concerned, what he

says is right. I agree that the impact of the
prize rise is normally felt at its most by the
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middle-class people because their income is
fixed and, therefore, certainly, they get the
worst part of it. I entirely agree there.

The hon. Member made the point about
the assurance of the Prime Minister that she
gave at the time of the Budget session. It
was a genuine assurance. Naturally, she had
in mind particularly the tax efforts that were
being undertaken in the course of the budget,
i.e., whether they are going to have some
sort of an inflationary tendency or give a
further push to the price level. As 1
mentioned the other day, when 1 was
replying to a question on the subject and I
gave certain statistics also, as far as the tax
proposals as such are concerned, they did
not have much impact on the price rise.

SHRI ATAL BIHARI VAJPAYEE :
The Prime Minister made a general state-
ment.

SHRI Y. B. CHAYAN: 1 did say
that, It did contain a general statement,
But one factor that she had in mind must
have been also this. I am only stating a
fact, as 1 understand it.

Then, the hon. Member, Shri Prakash
Vir Shastri, made a specific suggestion as to
whether we are going to have some sort of
a Price Control Board as other countries
haveit. I am not condemning anything,
but the countries having Price Control
Boards are also suffering from the same
malady of inflation, Take U, K. or U. S. A.
They are suffering more from inflation and
the price rise. Therefore, a Price Control
Board is not the solution to that. The real
solution to the problem lies in these five to
six sectors are to be carefully planned and
checked, that is, the agricultural production,
the procurement of foodgrains, the export
policy, the credit policy and the investment
policy. These are some of the things, if we
balance them well and go according to our
Plan, prices will take care of themselves.

13.33 brs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER Navy Acr, 1957

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
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NARENDRA SINGH MAHIDA) : On
behalf of Shri Jagjivan Ram, I beg to lay on
the Table a copy each of the following Noti-
fications (Hindi and English versions) under
section 185 of the Navy Act, 1957 :—

(1) The Navy (Pension) Amendment
Regulations, 1970, published in
Notification No. S. R. 0. 294-A in
Gazette of India dated the 4th July,
1970, [Placed in library See. No.
LT-3845/70).

(2) The Naval Ceremonial, Conditions
of Service and Miscellaneous (Eigth
Amendment)  Regulations, 1970,
published in Notification No. S.R.O.
21-E in Gazette of India dated
the 23rd July, 1970. [Placed in
library. See. No. L.T-3846 70]

NOTIFICATION UNDER INDUSTRIES
(DEVELOPMENT AND REGULATION)
ACT, 1951.
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MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secretary
of Rajya Sabha :—

“In accordance with the provisions of rule
127 of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha, I
am directed to inform the Lok Sabha that
the Rajya Sabha, at its sitting held on
the 3rd August, 1970, agreed without
any amendment to the Army, Air Force
and Naval Law (Amendment) Bill, 1970,
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which was passed by the Lok Sabha at
its sitting held on the 20th May, 1970.”

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

SIXTY-FIFTH REPORT

SHRI G. G. SWELL (AUTONOMOUS
DISTRICTS) : I beg to present the Sixty-
fifth Report of the Committee on Private
Members’ Bills and Resolutions.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

(i) REPORT OF JOINT COMMITTEE

SHRI SHRI CHAND GOYAL
(Chandigarh) : I beg to lay on the Table
a copy of the Report of the Joint Committee
on the Bill further to amend the Code of
Civil Procedure, 1908.

(i) EVIDENCE

SHRI SHRI CHAND GOYAL : I beg to
lay on the Table a copy of the evidence
given before the Joint Committee on the Bill
further to amend the Code of Civil Procedure
1908.

MR. SPEAKER : The Short Notice
Question and the Call Attention Notice take
alot of time and we get late for the lunch
to re-assemble at 2.30 P.M.

13.35 hrs.

The Lok Sabha adjourned for Lunch
till thirty minutes past Fourteen of the
Clock.

The Lok Sabha re-assembled after
lunch at thirty-three minutes past
Fourteen of the Clock.

[MR. DEPUTY SPEAKER in the Chair.]

SHRI NAMBIAR (Tiruchirappalli)
A very serious thing has happened in Durga-
pur. The Central Reserve Police has clashed
with the Durgapur Steel plant security force



